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CP No. 61/ALD/2017.CA No.22/ALD/2017

Advocate, Shri Jagiri Singh for petitioner. Shri Anil Kumar, Proxy for the OL
representing Central Govt., as he is pre-occupied in some other matters before
the Hon’ble Allahabad High.

Argument of petitioner counsel in respect of sanction of the scheme of
merger are heard and judgement is reserved.

The Central Govt. is at liberty to file written submission, if any, on
sanction or otherwise of the propose Company, within a week and to serve a

copy of such written submission if filed to the petitioner counsel.
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